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HON'BLE

MR.
HON'BLE

Present:

For the A

Resolution

lA No. 4 of 2025 in

cP(lB) No. 2 of 2024

HANKARE
(JUDICIAt)

G \TENI(ATA CHALAPATHY
(TECHNTCAL)

rnt : Mr. NiPun Singhvi, Advocate

fessional : Mr. Sunil Kumar Agarwal

ORDER

e present Interlocutory Application is filed by the

solution Professional fRP") und.er Section 33 & 34 of

e Insolvency & Bankruptcy Code,2016 ("IBC' 2016"l

king order of liquidation of corporate Debtor namely

Protective Fabrics Private Limited'

corporate Debtor was admitted into corporate

lvency Resolution Process ("CIRP") vide order dated

l.o7 .2024 passed by this Adjudicating Authority on an

lication filed by operational creditor M/s. Sumanju

iects & Services Limited under Section 9 of the IBC,

016 and Mr. Rajendra Sanghi having Registration No'

2lPage

1.

2.



3.

4.

5.

(IB

Int

r/IP-P-O rs7s l2ors-2o2o I t301 1)

lA No. 4 of 2025 in

CP(IB) No' 2 of 2024

was appointed

rim Resolution Professional (.IRP")'

IRP made public announcement and invited claims

the creditors of the Corporate Debtor in Form- A

2O.O7 .2024. IRP collected the claims and formed

ittee of Creditors("Co C") , the details are as under:

the l"t meeting of CoC it was resolved to appoint Mr'

Kumar Agarwal as the RP of the Corporate Debtor'

r d.iscussions in 2nd meeting of CoC' the Form-G was

lished on 09 ,og.2024. The last date for submission for

solution Plan was 23'll'2o24'

Blbeingoneofthefinancialcreditorfiledan

icationforreplacementoflRPMr.RajendraSanghi

ithMr.SunilKumarAgarwal,whichwasallowedvide

dated 18.09 -2024.

the 4th meeting of coc it was discussed to publish

one Expression of Interest ('EOI")

e of Claim
Name ;a Financial

+@,zrJ-zprJza.aal'

ei4,69,63t.szl-

-8t8go,!294

6.

ised Form-G as onlY
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has

In

20

for

In

90

.[']i;3 T:?:Z;\

been received. In terms of Regulation 36A(1) of the

vency and Bankruptcy Board of India (Insolvency

lution Process for corporate Persons) Regulations,

Form-G was published on 26.to.2o24, the last date

bmission of Resolution plan was 23'12'2024'

6th meeting of coc dated 26.L2.2O24, RP briefed

the members observations made by the transaction

itor and pointed that PUFE transactions as per the

tion auditor's report amounts to Rs. 21.38 Crore.

BI raised concerns regarding unauthorised lease rent

made over and above the agreed terms by

ded management to Ashwika Warehousing LLP'

has filed an application seeking extension of cIRP by

days, which was approved by this Tribunal vide order

27 .Ot.2025.

the 8th meeting of coc dated o 1.03.2025 it was

imously with 100% voting resolved to go for

idation of the Corporate Debtor as no resolution plan

received and also approved to appoint Mr. Sunil

Agarwal RP to act as Liquidator.
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CO

11. In

t2. w

also filed an

of the IBC,

application under

2016, which is

lA No. 4 of 2025 in

CP(IB) No. 2 of 2024

section 43, 50 and

still pending for

RP

66(

20

13. w

eration.

terms of Regulation 39(4) of the IBBI (Insolvency

lution process for corporate persons) Regulations,

6 RP has fiIed Form-H certificate'

haveheardLd.CounselfortheApplicantaswellas

present in Person.

observe that even though the RP had invited

for a resolution plan it has not succeeded

after last date of submission being 23'12'2024'

as per Form H the Fair value is mentioned to be

.81.61 lakhs while the liquidation value is mentioned at

.56.63 lakhs as against admission of claims amounting

Rs.11,86,57,27g.54. The CIRP process has ended on

.o4.2o2landtheCorporateDebtordeservestobe

as approved by COC which no possibility of

er resolution. The PUFE transactions as approved by

may be pursued separately against the respondents

liquidation of Corporate Debtor' Accordingly' we pass

llowing order:
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lA No. 4 of 2025 in

CP(lB) No. 2 of 2024

ORDER

Initiate liquidation of corporate Debtor in terms of

provisions of Section 33(1) and 33 (21 of IBC, 2016

r.w. Regulation made thereunder which shall be

effectively from the date of this order.

The Moratorium declared under section 14 0f the

cod.e shall cease to have effect from the date of the

order of liquidation.

We hereby appoint Ms. Vineeta Maheshwari

Resolution Professional having registration no.

IBBI/IPA-00 1 /IP-P00 1 85/ 2Ot7 -2O1 8/ 10364,email

id- ipvineetak@qmail.com, address : Office No-

3O2, Third Floor, Reegus Business Centre ,Nr

Anupam Bunglows, New Citylight Road, Bharthan,

Vesu ,Surat, Gujarat ,395007 is hereby appointed

as a ,Liquidator' of the company sevenn protective

Fiber limited

The liquidator so appointed shall complete the

liquidation process as per the provisions of the
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code r.w. the Insolvency and Bankruptcy Board of

India (Liquidation Process) Regulations, 2016.

The personnel of the corporate debtor are directed

to extend all cooperation to liquidator as

required'byhiminmanagingtheliquidation

process of the corPorate debtor'

AllthepowersoftheBoardofDirectors,key

managerial persons, the partners of the Corporate

Debtor hereafter cease to exist. A11 these powers

henceforth, vest \Mith the Liquidator. He is further

directed to make efforts to recover the assets

through appropriate measures and complete the

liquidation Process.

The Liquidator will charge fees for conduct of the

liquidation proceedings in proportion to the value

of the liquid,ation estate assets as specified by IBBI

and the same shall be paid to the Liquidator from

the proceeds of the liquidation estate under

Section 53 of the Code.
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lA No. 4 of 2025 in
CP(IB) No.2of 2024

That once having liquidation process initiated,

subject to Section 52 of the Code, no suit or other

legal proceedings shall be instituted by or against

the Corporate Debtor save and except the liberty to

the liquidator to institute suite or other legal

proceeding on behalf of the corporate debtor with

prior approval of this Adjudicating Authority as

mentioned in Sub-Section 6 of Section 33 of the

I.B. Code.

The Liquidator shall take necessa-r1r legal action to

recover the trade receivables and other credits

such as loans and advances from the parties

which are reflected in the latest balance sheet of

the Corporate Debtor, if any. This direction is

hereby glven in concurrence of the jurisdiction

prescribed under Section 33(5) of the Code.

This liquidation order shall be a deemed to be

notice of discharge to the officers, employees and

workmen of the Corporate Debtor except to the

extent of the business of the Corporate Debtor
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continued during the liquidation process by the

Liquidator.

The liquidator is directed to issue a public

announcement stating that the corporate debtor is

in liquidation. The liquidator will also serve a copy

of this order to the various Government

Departments such as Income Tax, GST, VAT, etc.,

who are likely to have any claim upon the

corporate debtor so that the authorities concerned

are informed of the liquidation order timely. The

liquidator will also provide a copy of this order to

the trade unions/employee associations of the

corporate debtor so that the workman I employees

could also be informed of this liquidation order

through their association. (x) The Registry is

directed to communicate this order to the

concerned Registrar of the Companies, the

registered office of the corporate debtor, the

resolution professional, and the liquidator by

speed post as well as e-mail within one week from
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the date of this order, after completion of all the

formalities.

The Registry is directed to upload this order on the

Official Website w'ithin ma;rimum two working

days from the date of this order. The authenticated

copy of this order be also sent by the registry to

the Financial Creditor, Corporate Debtor, Registrar

of the Company, Resolution Professional cum

Liquidator by Speed-post within one week from

this order.

Accordingly, IA No. 4 of 2025 in CP(IBI 2 of 2024 is

allowed and stands disposed of.
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